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ORIGINAL APPLlCAnO^ No. 334 of 1991.

Nagine Singb anc others

versu s

Union of In d ia  & others

Applicants.

Respor -Jents

Shri K.j^.Srivj-stava, Counsei for applicant. 

Shri Anil Srivastava, Counsel tor Respondents.

Coram;

ho n . Mr. Justice  U .C ,  iaRIVASTAVA, VICE CKAIRMAi?. 

Hon. M r. K . Qbavva, Ail-^INISTRAx'IVS MEMBER.________

(Kon. Mr. Justice  U .C .Srivastava / V .C .)

rhe applicants, who are 3 in number, anployees

of t te Railv;ays hav^ prayed that a mandamus directing  the

respondents to f it  the ap .Aicants in the grade of Rs 550- 

750(AS) (rs 1600-2660) v j.e .f . 1 5 .5 .8 7  with!consequentdial

benefits including fixation of arrears and. seniority ,

V
be issued, as shovm in para ^  of the Railway Bosrd 

letcer contained in Anne^<ure No. 1 to the application .

2. The oprplicancs appeared in t he e xamination 

o f t h e  1\ attic Apprentice conducted by t re Railv;ay 

i^ervice Comnission in 1980 in w hich they were declarer 

successful and t her eafter they w ere  placeu in the panel

of T ra ffic  Ap,--rentice and they joinea  the Training

bchooi at Chandausi w .e .f .  1 3 .7 .8 3  and unaerwent 3 years
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rraining ay required under para 123 o f  the Indian

Railway Establishment Manual. The applicant No . i was
under Lucknow

post-'̂ ri as Trdffic  In sp e c to r / in the  year 1986, the

cpplicant No. 2 vjas posted as Assistant Station Master

at U traitia  and t he applicart No. 3 was postac afe

Assistant Station Master in Saj^ember, 1986 at Halhaur

Station and he is now xvorking as Section Controller

since pebruary, 1990 in the grade of fc 1400-2300 

under D.x<.M., Lucknow, ‘̂‘ccording to the a^jplicants/ 

tfeey nave been appointed before the issuanceof th e

Railway 3oerd circular d ated 1 5 .5 .1 9 8 7  v^hich provided 

for fixation  of1±ie tra ffic  l^^pprenticgs recruited 

after 1 5 .5 .8 7  in the grade of Rs 5 50-750(1600-2660 RP5) 

The applicants were not given the benefit o f  t h e  same

and continued in t h e  grade o f  Rs 1400-23C0 on the ground

that  they hcTve been appointed before 1 5 .5 .8 7 .  In

the Railway Board order the training period of th e  newly

recr jitad T raffic  Apprentices nas be :n  reducea f roin

3 to 2 years ano the applicarts have .oeen exanrptea

from the new syllaous to be taught to ■’ he new entrants

but they w ill  have toappeai^ in the examination to be

conducted by t±ie Railway Recruitment Board and only

thereafter are to be s ent for train ing . The applicants' 

complai r 4  is  against this  discri.nination and in th is  

connection they have placed reliance on judgment given 

by this Trioinal in o .A . No. 1 5 2 /9 0 (L) Ram Sukh and

oti.ars vs. jn i jn of In d ia  and others decided on 10-5.91 

against which S .L .P .  was alsoo-ismias ad by tha H o n 'ble
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Suyreme Court.

3 , The respondents I' -v? ju ';ti£iec  their ectian 

to d i s t i n ^ i s h  che/gr: .,se o rijr  to  1 5 .5 .8 7  and after

1 5 .5 .8 7  and ha'fee stated that although the training

period has been reducea from 3 to 2 years the Railway

Board has raised the standard o f  examination and the

recruitment w ill be in the higher cr-:de of Rs 1600-

2660 instead of Rs 1^00^2300, including those who are

undergoing training  have also beer made e lig ib le  to

in che departmental competitive examination upto

the age of 50 years but i’' t ’n- case of open market 

competitive examination andother cases the age is  45 

years.

4 ,  This matter came op  before this Bench of fcs 

1'ribun.j.i, o? ijhich jne of us(H on*ble  V .C .)  was a member 

and the Bench has taken a view th^t sim ilar matter 

nas been decided in f a v o u r  of t he applicants by the 

Madras Bench of the Central Administrative Tribunal

and other Benches also/ in pursuance of which a directior 

was issu3d by t h e  Railv;ay Board that fort he present, 

the saici judgment of Madras Bench of C .A . T in  No.

32 2 /88  and 4 8 8 /8 8 , is to be implemented and the

applicants are covered by it . In  agreeing withthe

Wadr^i^s Bencn of fce Tribunal we took a view that

the benefit of the higher grade of Rs 550-750/1600-2660

after
be oranteu to the applicants w .e . f .  1 5 .5 .8 7 ,  o v t  he
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of completion of t h e ir  train ing , v?hichever is leter -

and tte respondents were directed to ccmply with the

airections within 3 months. The iiailway A cjninistr^ion  

has placec reliance on tne judgment given by the

Bombay Bench of this  Tribunal J^eliverednOn 2 9 .8 ,9 1

in u .A , No. 9 2 0 /8 8 'Sri Kusimakar K . Damla vs Uni Jn 

of India  and others. In the said  case the Madras 

Bench judgment was not brouQh-t to our notice regarding

which it has been stateo tiiat same has not been

implementac and the same was not re lied  on as it was 

found that it  W3s in respect of seniority l is t .

While deciding Bombay case v̂ e did not take notice of

tl:  ̂Case of Allahabad Bench o f the C .a .T , -even

Madras Bench jud.gment where S ^ L .P , vj=s dismissed, 

whereafter th e  Railwr-jy board issued circular and 

whe fact that there are . tso a rt ific ia l  divisions

ana they have been diviiSed into t'wo groups which ■ :

aifference was not taken notice and accordingly, the 

said Bombay judgment has got to be ignorea ana we

adhere to tlrse judgment given on 1 0 ,5 ,9 1  in O.A- No. 

152/90 'f-rn Sukh ana otl^ rs vs. Union of In d ia , of 

C ..A .T ., AllahabadCCircuit Bench, Luc]<now) and

accordingly tliis appliCBti'-^n i-s allowed and th@

respain^dent.s are directed to comply with the directions

given in the above 0 , A. 152/90 decided at C .A .T . Allaha- 

badCGircui& Bench, Luc}ciow) end ].et it  be done within
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three m.:.nths of the communication of th s  order 

which we have already held sitting  at CAr, C ircuit  

Bench Lucknow. Mo order as to costs.

0
Vic e Chairman,

Shakei-'l/- LucknowsDatedJ \ r \ ^


